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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:' AT

HYDERABAD
C.A.Ne.1492 OF 1997. . Dated:20-1-1998,
Between:
Smt.N,Saraswathi. . . .. Applicant
and al

1., The Develepment Cemmissiener,
Small Scale Industries, Gevt,
ef India,7th Fleer, Nirman-
Bhavan, New Delhi-110 011,

2. The Directer, Small Industries
Service Institute, Gevt. ef India,
Narsapur 'X'Reads, Balanagar,
Hyderabad-500 034. A.P. _
) .. Respendents

CGUNSEL FOR THE APPLICANT(S): Mr.T,P.Acharya

COUNSEL FOR THE RESPONDENT(S): Mr.V.Rajeshwara Rae

CORAM:

THE HON'*BLE SRI H.RAJENDRA PRASAD,MEMBER({ADMN)

H ORDER :

ORAL ORDER PER HON'BLE SRI H.RAJENDRA PRASAD,MEMBER (ADMN)
L2 %

N

' Heard_Mr.T.P.Acharya. Learned Caunsel fer the Applicant

and Mr.V.Rajeshwara Rae, Learned Ceunsel for the Respcndents..

2. The facts eof this case are-analoguslto 0.A.Ne.1329 ef 1996 whi
/igispoéed ef on 30-6-1997., The applicantyin beth °~ . cases beleng

te the same Or%fnisation and the respendents tee are commen. The

claim ef the arplicant appears te be fully covered by the facts

of the earlier case except that the trede-of the present applicant
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differs frem that ef Mr.K.Narasimha Rae {applicant in the earlier
case), and that the applicant in the present case is the widew
of & former empleyee but.whese claim rests en the same basis as

that ef the applicant in the ether case,

3. Under the circumstances, it is dirécted that the applicant

may submit a cempfehensive representatien to‘ReSpondent ne.2 within
feur weeks frem teday. If and when such a representatien 1s received
by Respondent ne.2, he shall have the same examined in censultatien
with Respendent ne.1l, if necessary, in the light ef the ebservatiens
centained in C,A,Ne®.1326 ef 1996, arrive at a suitable décisien and
then cemmunicate the same within 60 days frem the receipt ef the
representatien in his eoffice, .Sheuld the applicant feel aggreived
with the decisien which may be se cenveyed, she shall have the

liberty te reagitate her greivances hefere this Tribunal.

4, Thus the C,A, is dispesed ef,
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( H.RAJEND RASAD )

MEMBER( A)

Dated this the 20th January,1998
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OC.A. 1492/97.
To

1. The Development Commissioner, :
Small Scale Industries, ‘Govt.,of Ingia,
7th Floor, Nirman Bhavan, New Delhi-1i,

2, The Director, Small Industries,
Service Institute, Govt,of India,
Narsapur 'X' Roads, Balanagar,
HYGer abad-34 « AP .

‘3. One copy to Mr, T.P.Acharya, Advocate, caT Hyq.

4. One copy to Mr.v.Rajeshw‘ara_ Rao, Addl,.CGSC. CAT.Hyd.
S..One copy to HHRP.M.(A) .cAT.Hyd.

6. One copy to D.R.(A) CAT.Hyd,

7. One spare copy.
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TYPLL BY : HECKED BY
COMEARAD BY APLRCGVED By

LN UHE CLIFTRAL ADMINISTRADTVE TRIBUNAL
HYLERABAD BENCE AT HYDEEABAD
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THE HCN'BLE MK,Jug

1CE
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THE HON'BLE MR .H.RAJENDRA PLASAD:M(Z)
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DATED: 0. | L1909 ®

' | BREER/JUDGMENT 3
' .

'M,A./R.A,/C,AuNo.
in

0.h.No, \k&C\Llo\'—)_

T.h.No, GW.p )

alloweg

+
Dispesed of with direction

Dismﬁssed.
Dismjissed as withdrawn 3
Dismjssed for Default,

Ordered/Rejected.

‘Mo brder as to costs.
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